Tajindar Kohli & Ors. vs. Pooja Rani & Ors.

CT No0.9069/19

PS: Hari Nagar
01.09.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded.

Present: Sh. Jaspreet Singh, Ld. Counsel for complainant.

Court is convened through VC (CISCO Webex)
from residence office.

It is stated by the Ld. Counsel for the complainant that
cause of action had accrued within the territorial jurisdiction of
police slation Khyala. He, therefore, prayed that may be sent to
the learned Magistrate having jurisdiction over the area.

Heard. File perused.

In view of the submission made by the Ld. Counsel for
the complainant, let matter be put up before the court of Ld. CMM,
West, Tis Hazari Court, Delhi on 07.09.2020 at 02:00 pm.

Ld. Counsel is directed to appear before Ld. CMM,
West on the above mentioned time and date either in person or
through VC.

Ahlimad is directed to send to that Court the record of
the case well within time.

Tis Hazari Courts/Delhi
01.09.2020



State vs. Monu
FIR No0.37/2020

PS: Mundka

01.09.2020
Earlier all the matters were adjourned en-bloc pursuant to

the directions issued by the Hon'ble High Court of Delhi from time to
time amid lock-down. Now, vide office order no.26/DHC/2020 dated
30.07.2020, District Courts have been directed to take up all the cases
listed before them through videoconferencing except the cases wherein

evidence is to be recorded.
Present: Ld. APP for State through VC.
Sh. R.K. Pandey, Ld. Counsel for applicant/accused

through VC.

Court is convened through VC (CISCO Webex) from

residence office.
Vide this order, | shall decide an application u/s 437 Cr.P.C.

filed on behalf of accused seeking regular bail.
It is submitted by Ld. Counsel on behalf of applicant/

accused that accused has been falsely implicated in this case. It is
further submitted that accused has been running in judicial custody
since 03.07.2020: chargesheet has already been filed before the court;
other co-accused having more or less similar role have already been
granted bail and therefore, on the ground of parity the accused/applicant

be also released on bail.
On the other hand, Ld. APP for State opposed the bail

application.
Keeping in view the facts and circumstances of the case
particularly the custody period of applicant /accused and the fact that
charge-sheet has already been filed before court and other co-accused
having more or less similar role have already been admitted to bail, |
deem it fit to admit the accused Monu on bail on his furnishing a bail
bond in the sum of Rs.15,000/- with one sound surety in the like amount
to the satisfaction of the Ld. Duty MM/concerned court on the condition
that accused shall remain present before the court on each and every
date fixed for hearing of the case. If he wants to remain absent, then he
shall take prior permission of the court and in case of unavoidable
circumstances for remaining absent, he shall immediately give intimation
to the court and request that he may be permitted to be represented
through counsel and he will not dispute the identity of the accused in the
case.
Application stands disposed of accordingly.

Copy of this order be sent to Jail Superintendent, Tihar Jail

for compliance/information.

Tis Hazari C
01.09.2020
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state vs. Dharmender £IR No.311/2020

PS: Mundka
01.09.2020

i -bloc
garlier all the mauers were adjou}:r?e: Cczr;: .
pursuant 1o the directions issued by the HoON ble HIG

i i i order
pelhi trom ime to time amid lock-down. Now, vide office

oo i
no.?.GIDHCIZOZO dated 30.07.2020. District Courts have beé

directed to take up all the cases listed before them through

. 1] ‘. e
videoconferencing except the cases wherein evidence is O b
recorded.

Present. Ld. APP for State through VC.

sh. Pradeep chaudhary,
through VC.

1O through VC.

Ld. counsel for accused

Court is convened through VC

(CISCO Wwebex)
from residence office

It is argued on behalf of the accused that the present
case lacks ingredient of section 420 IPC and from the statement of
complainant at most the case falls under 417 IPC which is a
bailable offence. He submitted that rest of the offences alleged
against the accused is also bailable in nature.
He further submitted t

hat the accus
punished befor

ed cannot be
e conclusions of trial and if he is kept behind the
bars, not only he but his family would also suffer. Reliance is place

on the judgement p

assed by Hon'ble Supreme Court of India in the
case of Sanjay Ch f Investigation

andra vs. Central Bureau O
(2012) sScC 40 to contend that every man is deemed to be
innocent until duty tried or duly found guilty and that refusal of bail
is restriction on the p

ersonal liberty of the individual guaranteed
under Article 21 of the Constitution of India.

He further submitted that bail is right and jail is
exception; denial of bail would amount to pretrial conviction;
applicant/accused is ready to abide by all the condition as im osed'
by this court; he is running in JC since 16.06.2020 an(;3 th
charge-sheet has already ‘ ™

been filed. He, therefore, prays that
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and at hey instance [
» as false case was registered
de\'\beraﬂons. 9 oL

. \ have heard the arguments and perused the baijj

applications and the reply filed by the |10.
A§mitted|y, charge-sheet has already been filed.
Fur\hgr, there is no possibility of influencing any witness as most of
the witness are police officials. Therefore, without commenting on
the merits of the Case, keeping in view the overall conspectus of
the case, particularly the current COVID-19 pandemic situation, |
deem it fit to admit the accused Dharmender on bail on his
furnishing bail bond in the sum of Rs.25.000/- with one surety in

the like amount on the conditions:-

1. That the surety shall be local surety;

2. That he shall not try 1o contact the complainant or her family
members or friends: and
3. That the accused shall co-operate the investigation and
4. That the accused shall not directly or indirectly make any
inducement or threat to any person acquainted with the facts of the
case so as to dissuade him from disclosing such facts to the court
or to any police officer; and

5. That the accused shall not commit an offence similar to the
offence of which he is accused or suspected of the commission of

which is suspect; and _ -
6. That he shall not take undue advantage of liberty or misuse the

liberty; and . ) _ o
7. That he shall not change his residence without prior permission

of this Court; and _
8. After the filing of charge sheet in the court, the accused shall

e
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State vs. Kamal Thareja etc.

FIR No.341/10
PS: Hari Nagar

01.09.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.

Sh. Aryan Arora, Ld. Counsel for accused persons
through VC.

Court is convened through VC (CISCO Webex)
from residence office.

File perused.

Perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, matter stands adjourned for
08.01.2021 in view of the above mentioned office order issued by
Hon'ble High Court of Delhi.

(Babifa Puni
MM-06/ istrict
Tis Hazari Courts/Delhi
01.09.2020




State vs. Ram Naresh etc.

FIR No0.607/15
PS: Mundka

01.09.2020

Earlier all the maltters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been

directed to take up all the cases listed before them through
videoconferencing except the cases

wherein evidence is t0o be
recorded.

Present: Ld. APP for State through VC.
None for accused persons.

Court is convened through VC (CISCO Webex)
from residence office.

File perused.
Process not issued due to lock down.

Let previous order be complied afresh for 08.01.2021.

Tis Hazari Courts/Delhi
01.09.2020




State vs. Raju Mishra

FIR N0.28377/19
pS: Hari Nagar

01.09.2020

Earlier all the matters wer
ssued by the Hon'ble Hig
d lock-down. Now, vide offi
20, District Courts have been

s listed before them through
is to be

e adjourned en-bloc
h Court of

pursuant to the directions i
ce order

Delhi from time to time ami
no.26/DHC/2020 dated 30.07.20

directed to take up all the case
wherein evidence

videoconferencing except the cases
recorded.
Present:  Ld. APP for State through VC.

Accused persons not produced from JC,

Court is convened through VC (C1sCO Webex)

from residence office.

File perused.

perusal of file reveals tha
sent to face trial for the offence punis
IPC which are compoundable within

Therefore, let court notice be issued to t
property 10 join the proceedings through VC or appé

t both accused persons are
hable under section 411/34
the scheme of Cr.P.C.
he complainant/owner of
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person on NDOH.
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Iso join the proceedings through VC and ensure

of stolen property On NDOH.
duce both

the prese
Jail Superintendent is directed to Pro
accused persons on NDOH through VC.
put up on 15.09.2020 through VC. !\/
| (Babita Puniya)

MM-06/West District
Tis Hazari CourtleeIhi
01.09.2020
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State vs. Ran Vijay etc.

FIR No.105/16
PS: Hari Nagar

01.09.2020

Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
n0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.

Accused Rahul not produced from JC (on bail in this
case.)

Accused Ranvijay is absent.

Court is convened through VC (CISCO Webex)
from residence office.

Perusal of file reveals that matter is at the stage of

prosecution evidence, therefore, matter stands adjourned for

13.10.2020 in view of the above mentioned office order issued by
Hon'ble High Court of Delhi.

Jail Superintendent is directed to produce accused
Rahul through VC on NDOH.

(Babita Pufyjya)
MM-06/West District
Tis Hazari Courts/Delhi
01.09.2020




State VS. Pappu

FIR No.111/19
PS: Mundka

01.09.2020

garlier all the matters were adjourned en-bloc

ctions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. NoOw, vide office order
no.26/OHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be

recorded.
present;  Ld. APP for State through VC.

None for accused.

pursuant 10 the dire

Court is convened through VC (CISCO Webex)
from residence office.

perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, matter stands adjourned for

08.01.2021 in view of the above mentioned office order issued by

Hon'ble High Court of Delhi.
(Babita PL/

MM-06/West District
Tis Hazari Courts/Delhi
01.09.2020



State VS. umesh
FIR No.656l15
ps: Mundka
01.09.2020
garlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High court of
pelhi from time to time amid lock-down. Now, vide office order
no.ZBIDHCIZOZO dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.
present. Ld. APP for State through VC.
None for accused.
court iS convened through VvC (c1sco webex)
office.
the stage of

from residence
Peru s that matter is at
vidence,

w of the ab
f Delhi.
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djourned for
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ove mentioned offic
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State vs.Parbhjot Singh

FIR No0.05/15
PS: Hari Nagar

01.09.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the Cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present:  Ld. APP for State through VC.
Sh. Himanshu, Ld. Counsel for accused through VC.

Court is convened through VC (CISCO Webex)

from residence office.

File perused.
Perusal of file reveals that matter is at the stage of

prosecution evidence, therefore, matter stands adjourned for

08.01.2021 in view of the above mentioned office order issued by

Hon'ble High Court of Delhi.
(Babita {Puniya
MM-06/W! rStrict

Tis Hazari Courts/Delhi
01.09.2020

U

T —




Nirmal singh vS- ompal singh
cC No.2335/17

PS: Hari Nagar

01.09.2020
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State VS Ramakant

FIR No0.92/19
PS: mundka

01.09.2020
Earlier all the
nt to the directions issued by the

matters were adjourned en-bloc
Hon'ble High court of

pursua
o time amid lock-down. Now, vide office order
2020, District Courts have been

Delhi from time t
no.26/DHCIZOZO dated 30.07.
the cases listed before them through
e is to be

directed 1O take up all

videoconferencing wherein evidenc
recorded.
present.

Ld. APP for State through VC.

None for accused.
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Ashok Kumar Goel VS. guresh Kumar & Ors.

cC N0.8509I19
PS. mMundka

garlier all the ad]oumed en-bloC

i : igh court of
vide officé order
ts have been L

ake up all the cases listed pefore them through

directed 10 t
v1deocon1erencmg except the cases wherein evidence 1S to be
recorded
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(Babita puniya)

Tis Hazarl Courtste\h'\
01.09.2020




State vs. Pardeep etc.

FIR No.78/19
PS: Hari Nagar

01.09.2020
Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present; Ld. APP for State through VC.

None for accused persons.

Court is convened through VC (CISCO Webex)

from residence office.
File perused.
Process could not be issued due to lock down.
Let previous order be complied afresh for 08.01.2021.

(Babita Purlya)
MM-06/West DiSTrict
Tis Hazari Courts/Delhi
01.09.2020
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Stale vs. Krishan

F1IR No.537/18
PS: Mundka

¢1.09.2020
Earlier
purstant to the directions issued by the Hon'ble High Court of
Delhn from time to time amid lock-down. Now, vide office order
no 26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be

all the matters were adjourned en-bloc

recorded.
Present Ld. APP for State through VC.

None for accused.

Court is convened through VC (CISCO Webex)

from residence office.
File perused.
Process could not be issued due to lock down.
Let previous order be complied afresh for 08.01.2021.

i

(Babita Ptniya)
MM-06/West District
Tis Hazari Courts/Delhi
01.09.2020
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State vs. Mohd. Safig etc.

FIR No.259/14 & 260/14
PS: Hari Nagar

01.09.2020
Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
d before them through

directed to take up all the cases liste
g except the cases wherein evidence is to be

videoconferencin

recorded.
Ld. APP for State through VC.

Present:
Accused Mohd. Safig and Ajay Saini are absconder.
Accused Suraj not produced from JC (on bail in this

case).
Sh. Anil Garg, Ld. LAC for accused Sajid.

Court is convened through VC (CISCO Webex)

from residence office.

File perused.
Jail Superintendent is directed to produce accused

Suraj on NDOH through VC.
Put up for arguments on the point of charge on

08.01.2021.

Tis Hazari Courts/Delhi
01.09.2020




State vs. Abhay Veer Batra

FIR No.1187/15
PS: Hari Nagar

01.09.2020
Earlier all the matlers were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order

no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be

recorded.
Present:  Ld. APP for State through vC,

None for accused.

Court is convened through vc (Cisco Webex)
from residence office,

Perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, matter Stands adjourned for
08.01.2021 in view of the above mentioned office order issyeqd by

Hon'ble High Court of Delhi.

(Babita
MM-06/West District
Tis Hazari Courts/Delhij
01.09.2020




State vs. Monu @ Manoj

FIR No.574/16
pS: Hari Nagar

01.09.2020
all the matters were adjourned en-bloc

issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order

no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed lo take up all the cases listed before them through
cases wherein evidence is to be

Earlier
pursuant to the directions

videoconferencing except the

recorded.
Present:  Ld. APP for State through VC.

None for accused.

Court is convened through VC (CISCO Webex)

from residence office.
Perusal of file reveals that matter is at the stage of

prosecution evidence, therefore, matter stands adjourned for

08.01.2021 in view of the above mentioned office order issued by

Hon'ble High Court of Delhi.

(Babita Pyniya)
MM-06/West Distri
Tis Hazari Cou
01.09.2020




State vs. S. Shanti Devi

FIR N0.988/15
PS: Hari Nagar

01.09.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be

recorded.
Present:  Ld. APP for State through VC.
None for accused.

Court is convened through VC (CISCO Webex)

from residence office.
File perused.
Process could not be issued due to lock down.
Let previous order be complied afresh for 08.01.2021.

Tis Hazari Courts/Delhi
01.09.2020
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State vs. Ravinder Pal Singh

FIR N0.658/15
PS: Hari Nagar

01.09.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be

recorded.
Present: Ld. APP for State through VC.
None for accused.

Court is convened through VC (CISCO Webex)
from residence office.

Perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, matter stands adjourned for

08.01.2021 in view of the above mentioned office order issued by

Hon'ble High Court of Delhi.

(Babita Puniy
MM-06/ istrict
Tis Hazari Courts/Delhi

01.09.2020




State vs.Shamim Akhtar etc.

FIR No.393/11
PS: Hari Nagar

01.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
n0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.
sh. Sumit Handa, Ld. Counsel for accused persons
through VC.

Court is convened through VC (CISCO Webex)
from residence office.

Perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, matter stands adjourned for
08.01.2021 in view of the above mentioned office order issued by

Hon'ble High Court of Delhi.

Tis Hazari Courts/Delhi
01.09.2020
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State vs. Daksh Chaudhary etc.

FIR No0.422/17
PS: Hari Nagar

01.09.2020
Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide: office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.
Present: Ld. APP for State through VC.
Accused Daksh presentin the court.
None for other accused.

Court is convened through VC (CISCO Webex)

from residence office.

File perused.
Process could not be issued due t0 jock down.

Let IO be summoned for NDOH in terms of previous

order for NDOH.

put up for further proceedings on 08.01.2021.

(Babital tga)
MM-06/West District
Tis Hazari Courts/Delhi
01.09.2020




Slate ve Amaeet Singh ele.

FIR No.03/1a
P Haii Nagai

AL e 2020
talier @l the matters wete adjpuined  en-bloc
pursuan to the divections issued by fhe Hoible High Count ol
Delly from tiRte o time amid lock-down. Now, vide office order
Mo PHIDHCI2020 dated 30.07.2020, District Courts have been
direored 1o take wp all the cases listed before them through

videaconterencing except the cases wherein evidence 1s 10 be
vagorded.

Prosent  Ld. APP fat State through VC.

Sh. Kamal Singh, Ld. Counsel ot accused petsons
through VC.

Court is convened through VC (CISCO Webex)
trom residence office.

File perased.
Process could not be issued due o lock down,
Let 10 be summoned for NDOH in terms of previous

orcier for NDOH.,

Put up tor further pt oceedings on 08.01.2021.

(Babita Pu iya)
MM-06/West Distritt
Tis Hazan Courts/Delhi
01.09.2020




Yogesh Kumar Adlakha vs. Sachin

CC No0.3766/18
PS: Hari Nagar
01.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issu

ed by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: Sh. K.G. Seth, Ld.

Counsel for complainant in person.

Court is convened through VC

(c1sco Webex)
from residence office.

File perused.

At request, put up for framing of noticelcourt bail on

05.10.2020.

(Babit Puniya)
MM-06 '

Tis Hazari C
01.09.2020




State vs. Jang Bahadur etc.

FIR N0.419/12
PS: Hari Nagar

01.09.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.

sh. Ashwani Kumar, Ld. Counsel for accused Vinod

through VC.

None for accused Jang Bahadur.

Court is convened through VC (CISCO Webex)
from residence office.

File perused.
Process could not be issued due to lock down.

Let previous order be complied afresh for 08.01.2021.

(Babitd Puni
MM-06/ istrict
Tis Hazari Courts/Delhi
01.09.2020
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State vs.Harsh etc.

FIR No0.44/15

PS: Mundka
01.09.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of

Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed 1o take up all the cases listed bhefore them through

videoconferencing except the cases wherein evidence is to be
recorded.

Present:  Ld. APP for State through VC.

None for accused persons.

Court is convened through VC (CISCO Webex)
from residence office.

File perused.

Process could not be issued due to lock down.

Let previous order be complied afresh for 08.01.2021.

(Bahita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
01.09.2020




State vs. Pradeep

FIR N0.812/15
PS: Hari Nagar

01.09.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.
Accused Tilak Singh has already been convicted.
None for accused Pradeep.

Court is convened through VC (CISCO Webex)
from residence office.

File perused.
Process could not be issued due to lock down.

Let previous order be complied afresh for 08.01.2021.

MM-0 est District
Tis Hazari Courts/Delhi
01.09.2020




State vs. Manzoor Alam etc.

FIR N0.1612/15
PS: Hari Nagar

01.09.2020
Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be

recorded.

Present: Ld. APP for State through VC.

None for accused persons.
Sh. Varun Khera, Ld. Counsel for complainant.

Court is convened through VC (CISCO Webex)

from residence office.
File perused.
Process could not be issued due to lock down.

Let previous order be complied afresh for 11.01.2021.

MM-06/W
Tis Hazari Courts/Delhi
01.09.2020

|
|
|
|
|
l
|
|
|
!
1




State vs. Amir Chaudhary etc.

FIR No0.269/09

PS: Hari Nagar
01.09.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been

directed to take up all the cases listed pefore them through

videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.

None for accused persons.

Court is convened through VC (CISCO Webex)
from residence office.

Perusal of file reveals that matte

r is at the stage of
prosecution evidence, therefore, matter

stands adjourned for

21.10.2020 in view of the above mentioned office order,issued by

Hon'ble High Court of Delhi.

(Babita Piniya

MM-06/West District

Tis Hazari Courts/Delhi
01.09.2020




State vs. Devender Singh etc.

FIR No.248/10
PS: Hari Nagar
01.09.2020

Earlier all

the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of

Delhi from time to time amid lock-down. Now, vide office order
Nno0.26/DHCI2020 dated 30.07.2020, District Couris have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present:  Ld. APP for State through VC.

None for accused Devender Singh.

Accused Jai Bhagwan not produced from Rohtak Jail
(on bail in this case).

Accused Jai Kishan has already heen convicted.

Court is convened through VC (CISCO Wehex)
from residence office.

Perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, matter stands adjourned for
23.09.2020 in view of the above mentioned office order issued by
Hon'ble High Court of Delhi.

Jail Superintendent is directed to produced accused

Jai Bhagwan on NDOH through VC. L—PU/
(Babi niya)

MM-06/West District
Tis Hazari Courts/Delhi
01.09.2020



State vs. Neetu

FIR N0.598/18
PS: Mundka

01.09.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
n0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.
None for accused.

Court is convened through VC (CISCO Webex)
from residence office.
File perused. Perusal of file reveals that matter is at

the stage of scrutiny of documents and arguments on the point of
charge.

Put up for scrutiny of documents and arguments on

the point of charge on 08.01.2021.
(Babitm

MM-06/West District
Tis Hazari Courts/Delhi
01.09.2020



State vS. Narender

FIR No0.274117
pS: Mundka

01.09.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. NOW. vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be

recorded.
Present: Ld. APP for State through VC.
None for accused.

Court is convened through VC (CIsCO Webex)
from residence office.

File perused. perusal of file reveals that matter is at
the stage of arguments on the point of charge.

put up for arguments on the point of charge 0N

08.01.2021.

(Babifh Puniy ;

MM-06/ istrict

Tis Hazari Courts/Delhi
01.09.2020
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State vs, Abhay Raj

FIR No.341/19
PS: Mundka

01.09.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
No.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.
Sh. Yashveer Singh, Ld. Counsel for accused.

Court is convened through VC (CISCO Webex)
from residence office.

It is stated by the Ld. Counsel that documents
supplied to him are complete and legible.

Heard.

At request, put the matter before Lok Adalat on

05.09.2020.
Let court notice be issued to complainant/victim to

appear in person or through VC on NDOH.
IO is also directed to join proceedings through VC on

NDOH.

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
01.09.2020




State vs. Jagpreet Singh @ Lucky
E-FIR No.23566/19
PS: Hati Nagat
01.09.2020

Catier all the matters wefe  adjourned  en-bloc
pursuant e the ditections issued by the Hon'ble High Count of
Delhi from time 1o Wne amid fock-down. Now, vide office order
NO 26/DHCZ020 dated 30.07.2020, Disttict Coutts have been
drected 1o take up all the caszes listed beforo them through
adeoconterencing except the cases wherein evidence 15 10 be
recorded.

Prositnmt Ld APP tor State through VE.

AcCused i person

Complainantownet of stolen praperty Ms. Rita Mittal

thtough VC.

tO through V.

Court is convened through VC (CISCO Webex)
from residence office.

It is submitted by the comptainant and owner of stolen
property that since het scooty has been recovered, she does not
want to pursue the case. In view of the above. she seeks
permission of the Court to compound the oftence punishable under
Section 411 1PC.

Heard. File perused.

| have examined the complainantowner of stolen
property about her voluntariness and having examined her, | am
satsfied that she is making statement voluntarily. Therelore, let her
statement 10 this eflect be recorded separately and be sent to her
through whatsapp with direction to sign the same and send it back
1o the coun through whatsapp. Statement sent and received back
duly signed. 10 has also duly identified the complainant/owner
of stolen property.

File perused. Perusal of the file reveals that accused
is sent 1o face the trial for the offence punishable under section
411 IPC which is compoundable within the scheme of Code of
Criminal Procedure, 1973 by the owner of the property stolen.




.
Therefore, in view of statement of complainant/owner of stolen
property, offence stands compounded. Consequently, accused
Jaspreet Singh @ Lucky stands acquitted of the offence
punishable under Section 411 IPC.

Superdari, if any stands canceled. Case property, if
not already released, be released to the rightful owner after proper
acknowledgement.

Original documents, if any be given to rightful owner
after proper acknowledgement.

File be consigned to record room after due

(Babita Puniya)
MM-06/West District

Tis Hazari Courts/Delhi
01.09.2020

compliance.




Charanjeet Singh vs. State

CC N0.2229/2020
PS: Hari Nagar

01.09.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no0.26/DHCI2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded.

Present: Complainant in person.

Court is convened through VC (CISCO Webex)
from residence office.

File perused.

At request, put up on 28.09.2020 for further
proceedings.

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
01.09.2020




State vs. Krishan

FIR N0.93/18
PS: Mundka

01.09.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be

recorded.
Present: Ld. APP for State through VC.
None for accused persons.
Ms. Babita Tyagi, Ld. Counsel for witness Roshan Lal

through VC.

Court is convened through VC (CISCO Webex)
from residence office.

File perused.

Process issued to victim Sanjay, Roshan Lal and
accused received. Perused.

Let they be summoned again for NDOH.

Put up for PE on 13.10.2020.
(Babit%

MM-06/West District
Tis Hazari Courts/Delhi
01.09.2020




State vs. Vipin

FIR No0.424/2020
PS: Mundka

01.09.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.
Present: Ld. APP for State through VC.

Sh. Satish Kumar, Ld. Counsel for applicant/ accused

through VC.

Court is convened through VC (CISCO Webex)
from residence office.

Vide this order, | shall decide an application u/s 437
Cr.P.C. filed on behalf of accused seeking regular bail.

Reply received. Perused.

Let copy of reply be supplied to the Ld. Counsel via e-
mail/whatsapp.

Put up for arguments on the above stated application
on 04.09.2020.

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
01.09.2020




State vs. Amit Gupta

FIR No.164/2020
PS: Mundka

01.09.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.
Sh. Ld. Counsel on behalf of applicant.

Court is convened through VC (CISCO Webex)
from residence office.

Vide this order, | shall decide the application filed on
behalf of the applicant seeking release of vehicle bearing
no.DL9C-AG-4977 on Superdari.

After some arguments, Ld. Counsel wish to withdraw
the present application with liberty to file before appropriate forum.

Heard. Allowed.

Accordingly, application stands dismissed as

withdrawn.

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
01.09.2020




State vs. Mohit
FIR %40 51612020
PS: Han Nagar

01.09.2020 _
Earier all the matters were adjpurned en-bloc pursuare 1o

the directions issued by the Hon'ble High Court of Delhi from ume 1o
tme amid lock-down, Now, vide office order no 26/0HC2020 dated
30.07.2020, District Courts have been directed to take up all the cases
listed before them through videoconferencing except the cases wheremn
evidence is 1o be recorded.
Present: Ld, APP for State through VC.

Sh. Divesh Malik, Ld. Counsel for applicant/accused

through VC.

10/SI Vikram Singh through VC.

Court is convened through VC (CISCO Webex) from
residence office,

Vide this order, | shall decide an application w/s 437 CrPC
filed on behalf of accused seeking regular bail.

It is submitted by Ld. Counsel on behalf of appbcant/
accused that accused has been running in judicial custody snoe
22.08.2020 and other co-accused persons having mote or less samular
role have already been granted bail and therefore, on the ground of
parity the accused/applicant be also released on bail.

On the other hand, Ld, APP for State opposed the baid
application,

Keeping in view the facts and circumstances of the case
particularly the custody period of applicant /accused and the fact that
other co-accused persons having more or less similar role have already
been admitted to bail, | deem it it to admit the accused Mohit on bad on
his furmishing a bail bond in the sum of Rs 10,000/ wih one sound
surety in the fike amount to the satstaction of the Lg Outy
Miv/concerned court,

Application stands disposed of accordngly

Copy of this order be sent 10 Jail Supenntendent, Tinar Jad

for comphance/information L/

{Babia Punya)
MM-06 AN est Dastrct
Tis Hazan CounsDelte
01.06 2020




